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P.K. CHOUDHARY: 

 

 The learned Advocate appearing on behalf of the Appellant 

submits that the goods in question have been ordered to be 

confiscated vide the Final Order passed by the Commissioner of 

Customs Noida thereby rendering the captioned appeal and the 

early hearing application moved therewith infructuous and otiose 

and accordingly he prays for withdrawal of the appeal.  
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HON’BLE MR. K. ANPAZHAKAN, MEMBER (TECHNICAL)
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2. In view of the submissions made by the learned Advocate the 

appeal is dismissed as infructuous. 

3. Miscellaneous Application also gets disposed of.  

 

(Dictated and pronounced in open court) 
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MEMBER (JUDICIAL) 
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MEMBER (TECHNICAL) 
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